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(HON'BLE MR, 1Ky RASGOTRA)

of the order dated 25.6.1993" issued by the

respondents,
according to

which both the Petitioners have been Provided

the reljef by the respondents which they hau‘.prayed for in QZE

the 0.4, The learned Counsel, therefore,

Prays that he may A
be allowed to

withdraw the 0.4. The 0.4.

is accordingly
dismissed as withdrawn,

No costs,
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